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[Shri A. P. Chaterjee] Labour, is also here. 
Though the matter I am going to raise pertains 
to the railway workers in West Bengal, yet, 
because it is an industrial dispute, I think the 
hon. Minister of Labour is also interested, at 
least should be interested. 

I might tell this House that from the 28th of 
July last the second firemen of the Railways 
in the Sealdah and How-rah Divisions have 
been on strike. This strike has now spread to 
other loco sheds, and I should not call it a 
strike. This is actually a protest by the second 
firemen for being drafted into the work of 
protection and care of the boilers. Now what 
the second firemen have said is that the 
protection and care of the boilers, well, that is 
a thing that has to be done only by the first 
firemen or by the drivers. Naturally, with no 
or little technical competency for all these 
things, they are not prepared to take that risk. 
Now, because of that thing, Mr. Chairman, 
Sir, these second firemen are not being given 
work. And not only that; more than forty of 
them have been suspended; three have already 
been arrested. In West Bengal, the situation is 
very serious as far as this position in regard to 
the firemen of the Howrah and Sealdah 
Divisions and other Divisions of the Eastern 
Railway in West Bengal are concerned. 

SHRI SHEEL BHADRA YAJEE (Bihar): 
He seems to be making a speech. 

MR. CHAIRMAN : You should not make 
a speech. You just call my attention and the 
attention of the House to this. 

SHRI A. P. CHATTERJEE : Therefore I 
request the hon. Minister of Labour who is 
present here, and the hon. Minister of 
Railways who is not present here but who may 
come to know about the proceedings of the 
House to see that this thing, well, is settled to 
the satisfaction of the second firemen who 
really do not want to strike but who have been 
put to this position because of the obstinate 
action of the railway authorities. 
MR. CHAIRMAN: The House now 
adjourns and reassembles at 2.30 P.M. 
The House then    adjourned 
for     lunch   at    twenty-seven 
minutes past one of the clock. 

The House reassembled after lunch at half-
past two of the clock, THE DEPUTY CHAIRMAN 
in the Chair. 

RESOLUTION      RE      ACCORDING 
FULL      STATEHOOD      TO      THE 
UNION    TERRITORY    OF    HIMA-

CHAL  PRADESH—contd. 

SHRI C. D. PANDE (Uttar Pradesh) : 
Madam Deputy Chairman, this Resolution 
moved by my friend, Mr. C. L. Varma, has 
had wide support in this House. Never before 
any Resolution has had such wide support as 
this one. Scores of hon. Members have spoken 
and there has not been a single dissident voice. 
In spite of this if I stand up again today and 
encroach upon the time of the House, there is 
an explanation for it. I come from an area 
which is adjacent to Himachal Pradesh and if I 
speak something it may be given some 
credence because I have personal knowledge 
of the area. I come from the hill area of Uttar 
Pradesh which is one of the biggest State in 
the country and a viable State. Its viability 
may be a feeble one but it is considered to be a 
viable State. Now this Himachal is a scenic 
area with 30 lakhs of population and they want 
Statehood. But somehow the objection is that 
it is not viable. Let us see what is the test of 
viability. Whatever the arrangements they 
have had so far whether they have utilised 
their resources carefully, whether they have 
administered their area well or not, these are 
the tests. Compared to even in the bigger 
States, you will find that in the case of Uttar 
Pradesh within the last fifteen years the per 
capita income has gone down whereas in 
Himachal Pradesh it has gone up. It is a matter 
of surprise and pleasure that in Himachal 
Pradesh the pre capita income is more than the 
Indian average. The Indian average is 315 
whereas in Himachal Pradesh it is about 360. 
Madam Deputy Chairman, twenty years back 
we, living in the hills of Uttar Pradesh, felt a 
little proud that we belonged to the hills which 
are advanced. Today that feeling has 
evaporated, that feeling has changed. Formerly 
we thought we were superior to the people 
living in Himachal Pradesh because at that 
time they were part of tiny Native States, their 
standard of living was verv low, their income 
was very low and they had practically no 
means of transport and communications and 
practically no education worth the name but in 
the   last 



 

20 years if you see the record of their 
achievements you will be surprised. Roads 
instead of 200 miles they have done 5,000 
miles; instead of one college they have got 18 
colleges; instead of 50 schools they have got 
5,000. In everything they have gone up to ten 
times at the least, if not more. How has it 
come about? No doubt they have been given a 
little subsidy but many other States also have 
been given subsidies but they have not utilised 
their resources to the maximum advantage. 
Himachal Pradesh is the one State which has 
utilised its resources to the full and anybody 
who knows them, anybody who knows the 
place, who has gone to—Himachal Pradesh, 
will know how prosperous they are. I do not 
mean prosperous in the sense Switzerland is 
prosperous but they are prosperous in the 
sense that India is prosperous. 

SHRI   AKBAR  ALI   KHAN     (An- 
dhr;i  Pradesh) :   Comparatively. 

SHRI C. D. PANDE: Yes; comparatively. 
In Himachal Pradesh there are areas where 
apples are grown and as my hon. friend, Mrs. 
Dang will bear me out, with a two acre 
holding they make 30,000 to 40,000 rupees 
through apples. They also grow potatoes and 
their potatoes are sold at Rs. 50 a maund for 
seed purposes whereas our potatoes from the 
Kumaon Hills are sold at Rs. 25 to Rs. 30 per 
maund. I do not envy them. They have worked 
for it whereas we have lagged behind. So this 
question of viability is not a fundamental 
question. It is not really speaking the material 
factor. Viability of a State is one thing while 
capability of administration and the desire to 
go up is another thing. These are the factors 
which will make Himachal Pradesh a 
perfectly viable State. It is said because a few 
crores of rupees are given as subsidy every 
year, therefore it is not viable and so it pannot 
be given Statehood. I will put it the other way. 
Will you go on giving this subsidy for years to 
come and keep them non-viable or will you 
give them the Statehood and tell them that 
within a few years their subsidy will be cut 
down? You do no want to make them 
perpetually dependent on Centre's resources. 
And they are prepared for it. You are giving 
this subsidy because they are not a full State, 
but do you want to continue this for long? The 
people of Himachal Pradesh say: you give us 
subsidy and 

you give us Statehood and we promise to you 
that within five or six years this subsidy could 
be cut down and we will be in a position not 
to depend on your subsidy. If that is the 
position, why is there any objection to giving 
full Statehood to Himachal Pradesh? 

Here I will compare the two hill districts of 
Uttar Pradesh. It is a very small area. One is 
the Uttar Kasi District. 

SHRI M. P. SHUKLA (Uttar Pradesh) : 
Are you pleading for carving out a Hill State 
in Uttar Pradesh? 

SHRI C. D. PANDE: I shall come to that. 
And the other is the District of Tehri-Garhwal. 
This area is adjacent to the Himachal Pradesh. 
In Himachal Pradesh the per capita income is 
360 whereas this area of Uttar Kasi and Tehri-
Garhwal has the lowest per capita income in 
the whole country. 

SHRI RAJENDRA PRATAP SINHA 
(Bihar): Do you want this to be transferred to 
Himachal Pradesh? 

{Interruptions) 
THE  DEPUTY CHAIRMAN :  You 

have no time. Please wind up, Mr. Pande. 
SHRI C. D. PANDE. Madam, you will be 

surprised to know that the per capita income 
in Uttar Kasi and Tehri Garhwal is 84 which 
is nearlv one-fourth of the per capita income 
in the adjacent area. Madam Deputy Chair-
man, the question is, whether, whatever 
resources we have put at the disposal of 
Himachal Pradesh, they have utilised or not 
and whether they are in a position or not to 
develop that Stats as good as any other State 
in the country. They have got an area of 
22,000 sq. miles. It is bigger than Punjab; it is 
bigger than Haryana. The people there are 
governing themselves well and there should 
be no objection in giving full Statehood to 
Himachal Pradesh. {Time bell rin^is.) Madam, 
one small word for the satisfaction of my hon. 
friends here. 

THE DEPUTY CHAIRMAN :  You 
cannot take more than fifteen minutes; that is 
the rule. 

SHRI C. D. PANDE : Just a word In the 
hill areas of U.P. there is a feeling that we are 
neglected, that we are not given proper share 
in the prosperity of the country,  that planning 
is 
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[Shri C. D. Pande] 
not taking place, that Uttar Pradesh itself is 
backward and the hill areas of Uttar Pradesh 
are more backward and therefore if you do 
not take care of this situation in time, the 
situation in U.P. also will go out of control. 

THE DEPUTY CHAIRMAN : Now, that 
will do. 

I want to know from hon. Members present 
in the House; this Resolution has been 
debated. We had laid down a time limit but 
we have exceeded that time limit. The Minis-
ter has intervened. So what is the opinion of 
the House? May I call the mover to reply? 

THE DEPUTY CHAIRMAN: I want to 
know if all the political parties, their 
representatives, have spoken on this and how 
many more want to speak. I would like to 
know who all want to continue this because I 
do feel that the next Resolution should be 
touched. I do not know, but Mr. Bhan-dari 
said that a time-limit was given and it was 
exceeded . . . 

SHRI SUNDAR SINGH BHAN-DARI: 
You announced it. 

THE DEPUTY CHAIRMAN : I announced 
it and I also announced that on the next day li 
hours would be given. That also is fresh in 
memory. Since the Minister has intervened 
and done with it, I would like to know the 
opinion of the House. Do you want this to be 
carried on or . . . 

SHRI SUNDAR SINGH BHAN-DARI : Is 
it to be decided by votes? 

THE DEPUTY CHAIRMAN : Not by 
votes. How many want to speak on this? The 
names given here do not matter at all. On the 
Congress side 18 names are cancelled. Please 
stand up before me. I want to know how ninny 
want to speak on this Resolution. 
(Shri Ram Sahai   and    Dr. Salig Ram stood 

up) 

SHRI M. M. DHARIA (Maharashtra) :  
Madam, on a    point    of    order. 
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Under our rules, if the mover of the 
Resolution wishes to withdraw the Re 
solution with the consent of the 
House . . . 

SHRI SUNDAR SINGH BHAN-DARI: 
When? 

SHRI M. M. DHARIA: ... he can withdraw 
it. Any moment, whenever he feels so. With 
the consent of the House he can withdraw the 
Resolution. So, through you, may I appeal to 
the hon. mover? Almost all sections, parties 
and several Members have expressed their 
desire and they have all supported the 
contention that Himachal Pradesh should have 
the statuts of a complete and full-fledged State 
as envisaged in the Constitution. When that 
desire has been expressed, I may request, 
through you, that Mover to withdraw his 
Resolution, so that it will facilitate others also 
to move their Resolutions. 

THE DEPUTY CHAIRMAN : Have you 
any comment on this, Mr. Varma? 

SHRI C. L. VARMA (Himachal Pradesh): 
I want to reply. 

THE DEPUTY CHAIRMAN: Under the 
rules he has a right to reply. I know that. 
Whav is your opinion, please let me know. 

SHRI C. L. VARMA : I want to reply. 
SHRI   BRAHMANANDA   PANDA 

(Orissa): Mr. Bhandari has raised a different 
issue . . . 

THE DEPUTY CHAIRMAN: I know he 
has raised a different issue. 

SHRI BRAHMANANDA PANDA : We 
want a ruling on this. There are certain people 
whose names have been given. Yesterday my 
name was there on the Kantilal list . . . 

THE DEPUTY CHAIRMAN : We had a 
long list. 

SHRI BRAHMANANDA PANDA: I was 
not called. Our voices should not be stifled. 
Otherwise, you do not enter our names at all. 

THE   DEPUTY    CHAIRMAN :    I 
may have a hundred Members on the list and 
it is impossible to call everyone. Really there 
should be no list and it should be left to my 
eyes and ears. But we have this convention 
that 

a list is submitted by the Whip on that side 
and by the representatives of different Parties 
there and we have conducted our business on 
that sort of convention. 

SHRI SUNDAR SINGH BHANDARI : All 
those who stood up before you should be 
given an opportunity. 

{Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Dharia 
has raised a point of order. I am only asking 
the mover of the Resolution what his opinion 
is on his suggestion. 

SHRI C. L. VARMA: I want to reply. I 
must have a chance to reply. 

THE DEPUTY CHAIRMAN: There are at 
least two who want to speak. Let them speak. 
After that I will call you to reply. Mr. Ram 
Sahai, please restrict yourself to the time-
limit. 
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DR. SALIG RAM (Himachal Pradesh) : 

Madam Deputy Chairman, Himachal Pradesh 
is one of the Union territories which can 
justifiably claim right to Statehood. The 
people of Himachal Pradesh have been 
demanding this for a number of years and after 
the merger of the new areas, upon the 
reorganisation of Punjab in 1966, this demand 
of the people for Statehood has no longer been 
a theoretical issue, but one which must be 
decided by the nation aid the wishes of the 
people must be met without delay. 

The chief argument used against granting 
Statehood is that Himachal Pradesh is not an 
economically viable unit and it requires aid 
and finances from the Government. Himachal 
Pradesh has not been fully developed as yet so 
as to augment its sources of income and 
revenue of its own. Modern technological and 
scientific development needs a Targe 
investment in money and manpower. The 
people of Himachal have been devoting their 
full skill, resoures and energies to the 
development of the State. Now, it is the duty 
of the Government to see that such 
development is further advanced and success 
achieved for which the financial resources must 
be easily forthcoming from the Union Finance 
Ministry. Till such time as the people have not 
generated viable economic infrastructure, the 
Central Government must come forward 
willingly mth aid. 

We lack nothing but hard cash to make a rapid 
progress in all spheres. We have the 
manpower, minerals, forests, horticulture, huge 
hydro-electric potential, tourism and health 
resorts. All these are great assets if fully 
developed. Our forest wealth alone is one of 
the richest in the country and so arc our un-
exploited minera! and hydro-electric 
resources. Tourism can be developed so as to 
bring it at par with Kashmir. All that is 
required is financial investment which I hope 
the Centre will readily make available as in 
the case of other States. 

SHRI    DAHYABHAI    V.    PATEL 
(Gujarat): As in the case of Kashmir, say that. 
Make Himachal Pradesh another Kashmir. 

DR. SALIG RAM: Himachal Pra 
desh is a border State. It should be 
given aid as in the case of other border 
States. 

SHRI   DAHYABHAI   V.   PATEL : 
Under this Government it is not going to stay 
long. 

DR. SALIG RAM : Industry is not being 
given full thought by the Centre. There have 
been discussions regarding the setting up of 
paper pulp, cement and fruit preservation 
industries. All these are sure to give rich 
dividends to the  Government if  fully 
developed. 

The present Government led by Dr. Y. S. 
Parmar has made great efforts to mobilise all 
available resources and to invest them in such 
a manner as to yield good results. Today, 
Bhakra dam, the Joginder Nagar hydro-electric 
scheme, the Pong dam on the river Bias, the 
Bias-Sutlej link, they are oil situated in 
Himachal Pradesh. Yet an adequate share of 
the income is denied to our people. On the 
other hand the burden of top-heavy 
administrative structure is thrust upon the 
Government and the people. This is paradox 
and must be ended. I would request the 
Government to help the people and the 
Government of Himachal Pradesh to exploit 
the resources fully and reduce expenditure on 
the heavy administrative set-up. This, along 
with our development plans, makes us a viable 
unit and the people will be able to master their 
own destiny. The proposal to grant Statehood 
for Himachal Pradesh is fully justifiable and 
beyond question, and I support the resolution. 
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SHRI  BRAHMANANDA PANDA :
Everybody has supported you except the 
Minister. 

"There is some kind or public support to 
the demand that H.P. should become a full 
State.' 
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